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Need to eradicate Child Begging in the 
country 

SHRI SANATAN BISI (Orissa): Madam, 
I am extremely thankful to you for giving me 
this opportunity to make a Special Mention 
on the problems of child begging. 

The Directive Principles of State Policy in 
article 39(f) of our Constitution direct that the 
children should be given opportunities and 
facilities to develop in a healthy manner and 
in conditions of freedom and dignity and that 
childhood and youth are protected against 
exploitation and against moral and material 
abandonment. 

But,   in   reality,   child   beggars are a 
common sight on the streets, temples, markets,  
railway  stations 

bus   stands   and   in   other   public places. 
That evokes pity and sympathy in the mind of 
the passer-by. It can  be regarded as a form  
of social   deviation    in   a   developing 
scoiety.     Beggary   is     multidimensional.  
Its  main  causes  are  social, economic,   
religious,   physical   disability and ill-health. 
It is a social deviation on the part of those 
who beg wilful!)', habitually and profes-
sionally. But the most pathetic side of   the   
problem   is   that   innocent children   are   
becoming  victims    to professional  
kidnapping gangs who brutally maim  them  
and  set them free on the streets to beg for 
them 

Various State Governments, to curb 
begging, have enacted anti-begging 
laws. Ironically, these laws have not 
been effectively implemented due to 
lack of will and the growing problem of 
child begging was never high on the 
priority list of the Government. 

The Minister of Welfare, in his reply 
to an Unstarred Question on the 22nd 
April, 1994 in Rajya Sabha, said that 
only 16 State Governments and two 
Union Territories had enacted anti-
begging laws and that only Rs. 20 lakhs 
were allocated by the Central 
Government to three States and one 
Union Territory. This speaks of the 
Government's lack of seriousness in 
tackling the growing problem of beggary 
which is assuming alarming proportions. 

Though   this   august   House,   I 
would like to lay emphasis on the 
implementation of the anti-begging laws 
enacted by the State Governments   
which,   inter   alia,   envisage setting  up  
of institutions  for  the detection,   
treatment,   training   and rehabilitation of 
beggars. The gangs engaged  in  
kidnapping of children for exploiting 
them should be identified and severely 
dealt with under the law.  A  task force  
should  be set up for an in-depth 
examination of the family background  of 
the beggars.   Children   below   the   age 
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of 14 years, who constitute 40% of the 

population, are ignorant and are unable to 

gauge the impli-  cations and intricacies of 

life at this early stage. It is high time that the 

Government give priority to take up socio-

economic program mes to eradicate child 

begging in the country.  

I need hardly emphasise that self-respect 

and dignity of a begging person or family due 

to poverty, are far away from the ideal of man 

being the instrument of governance and 

welfare society. Today's child beggar may be 

tomorrow's hardened criminal and a danger to 

the society. These are the writings on the wall 

which we all should bear in mind. 

Thank you, Madam. 

THE DEPUTY CHAIRMAN : Shri Shiv 

Charan Singh—absent. Shri Dipankar 

Mukherjee. 

Need to start production at               

Hindustan Fertiliser Corporation's  

Durgapur unit 

SHRI DIPANKAR MUKHERJEE (West 

Bengal) : Madam, while the Government 

propose to import 1.5 million tonnes of urea 

during the next kharif season, the production 

in one unit of the Hindustan Fertiliser 

Corporation at Durgapur has been suspended 

from September, 1993 when it was producing 

700 tonnes per day costing approximately Rs. 

20—35 lakhs. In January, 1994, after four 

months, after a lot of p;rsuasion, it started 

production for throe, four days and again it 

was suspended. The problem remained the 

same—lick of working capital. A pump is not 

available which would cost only Rs. 15 lakhs. 

The production losses per day are Rs. 20—30 

lakhs. We want to import urea from outside. I 

want to know whether the  Government 

has got any Fertiliser Policy. I request you 
to direct the Fertiliser Minister to intervene 
in the mutter and arrange Rs. 15 lakhs for 
purchase of spares for the Durgapur plant. 

Thank you, Madam. 

Atrocities on   Scheduled Castes and 
Scheduled Tribes in Bilaspur,Madhya 

Pradesh 

 


